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2 fagr Tote (sramgRer), 27 Sar$ 2018

The 26" July 2018
No. 8/C.B.1-80-10/2018-6537/HP—In exercise of the powers conferred under section-6 of
the Delhi Police Establishment Act, 1946 (Act 25 of 1946), the Governor of Bihar is pleased to accord
his consent to exercise of powers and jurisdiction to the whole of Bihar to the members of Delhi
Special Police Establishment to investigate/supervise and inquire into the Mahila (Muzaffarpur) P.S.
Case No. 33/18, dt. 31.05.2018, u/s 120(B), 376, 34 IPC and 4/6/8/10/12 POCSO Act which is related
to mental, physical and sexual exploitation of girl children residing at Children Home situated at

Sahu Road, Muzaffarpur.

By order of the Governor of Bihar,
Ranjan Kumar Sinha,
Addl. Secretary to Government.
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